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the Ministers and MPs between 1 Decem-
ber, 1989 to 30 June, 1990; 

(b) whether there IS any proposal to fix 
the number of telephones to be released on 
priority on the recommendations of the MPs; 
and 

(c) the criteria for sanctioning tele-
phone on the recommendations of MPs? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MfS'~RA)' (a) rne informa-
tions is being collected and will be laid on the 
Table of the House 

(b) and (c). The recommendations on 
MPs for san~IO'l of telephone connections 
are gIven due consideration and telephones 
are sanctioned on merIts Though no deCI-
sIOn has so far been taken for fiXing the 
number of telephones to be released on 
PriOrity on the baSIS of the recommendations 
of the M.Ps, such recommendations are 
given due conSideration and telephones 
sanctioned on pnorlty subject to their merIts 

[ TranslatIon] 

Strength of ~~me-~uards in ~dhya 
Pradesh 

3565 SHRI S.C VARM~' Will the 
Minister of H6ME AFFAIRS be pleased to 
state 

(a) whether a proposal to Increase the 
strength of Home Guards In Madhya Pradesh 
has been sent by the State Government to 
Union Government. 

(b) if so, when and whether Union 
Government have accorded approval to the 
proposal: and 

(c) If not, the present poSition thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) Yes, Sir. 
Union Government received two proposals 
from the State Government to increase the 
strength of HomeGuards in Madhya Pradesh. 

(b) Approval of the Union Government 
on the first proposal for Increase of strength 
by 10% of the eXisting authorized strength 
which works to of 1700, has been accorded 
and conveyed to the State Government on 
16th August, 1990. 

(c) The second proposal of the State 
Government for further Increase In strength 
of Home Guards IS under conSideration of 
the Union Government 

fEnglish) 

Issue of Passports to Applicants from 
-Mtzoram & Nagaland 
- , 

3568 DR _ C ?'~VERA Will the MIniS-
ter of EXTERNAL AFFAIRS be pleased to 
state 

(a) whether the requests for Issue of 
passports receIved from people of Mlzoram 
and Nagaland are subject to Police verifica-
tion by State Government as well as by 
Union Home Ministry; 

(b) If so, the detaIls of relevant rules In 
thiS regard, 

(c) whether same practice is followed 
on apphcatlons received from people from 
other States; 

(d) If not, the reasons for different 
tr6atment for applicants from Mizoram and 
Nagaland, 

(e) whether Government propose to lay 
down unl10rm practIce 01 po\ice \ler~ication 
for aU the {ndlan Citizens alike; and 




